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aner line 3, ifllert-

"(lA) Every :person who is 
and has been a worllunan within 
the meaning of the Industrial 
Dispute Act, 1947 before the 
appointed day (31-10-1972) in 
reSpect of Sick Textile Under
takings (TakiJlg over of Manage
[Dent) Act, 1972 (72 of 1972) the 
Management of which could not 
be taken over by the Central 
Government by reason of any 
decree, order Or injunction of 
any court shall become or and 
from the appointed day (31-10-
1972) an employee of the Nation
al Textile Corporation and shall 
hold office or service in the Na
tional Textile Corporation, with 
the same rights and privilege as 
to pension, gratuity and other 
matters as would have been ad
missible to him though the ser
vices of such employee become 
~minated or dismissed by the 
Management after the appointed 
day (31-10-1972) of the Sick 
Textile Undertakings (Taking 
over of Management) Act, 1972, 
(72 of 19'12) except on grounds 
of criminal conviction." 
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SHRI S. M. BANERJEE: I have 
two amendments-215 and 174 

MR. CHAIRMAN: Are you moving 
amendment No. 215 also? 

SHRI S. M. BANERJEE; Yes, Sir. 

I beg to move: 
"That the Attorney-General of 

India be requested to address the 
House and clarify whether the 
words "aDd other matters" in 
claUSe No. 14(1) of the Sick Tex
tile Undertakings (Nationalisation) 
Billl. 1974 -include provident fund 
also." (215) 

This is consequential. MY amendment 
No. 174 says: 

"Page 8, line 38, after "gratuity" 
i7lBert "provideDt fUDd", 

All of Us have requested the Minister 
that provident fund should be inclu
ded. Today the provident fUJJd arrears 
from the employers runs to the tune 
of Rs. 22 crores. Textile mills are the 
largest in this. They have not paid 
the workers provident f·und at all. I 
can quote several instances from my 
own constituency-Kanpur-where the 
Lakshmi Rattan Cotton Mill has not 
paid a copper. Many mills have not 
paid. So, I request the Minister to 
kindly accept this amendment. 

11.28 bIB. 
(Mr. Speaker in the Chair) 
WELCOME TO PRIME MINISTER 

OF NEPAL 
MR. SPEAKER: Hon. Members, it 

is a great pIeaBure and honour for 
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Us that His Excellency, the Prime 
Minister of Nepal is visiting our 
Parliament today. On behalf of all 
of you and myself, I extend to him 
and his colleagues a very very hearty 
welcome. 

The relations between our two 
countries go back to the distant past. 
They are very ancient. We have in
herited a common culture and ihere 
are many things in which we co
operate and collaborate. 

It is an honour to us that His 
Excellency is visiting Lok Sabha. 
though for a very short time, because 
the time at his disposal is limited. 
We are extremely grate~ul to him 
for coming to our House, though at 
the fag end of the session when most 
of the Members arc gone, either for a 
cup of tea or something else. Still, 
there are quite a substantial number 
present. It must be conveyed to him 
that when he is amongst us, we try 
to treat him as one of us, as our own 
brother. 

Personally, for me it is a very rare 
occasion that a member of my frater
nity got promoted as Prime Minister. 
He was the Speaker of the Rashtriya 
Parishad. Thank you very much. 

SHRI S. M. BANERJEE (Kanpur): 
Let us follow it here also. 

MR. SPEAKER: No, no. Please do 
no mention it. 

l'US bl'll. 

SICK TEXTILE UNDERTAKINGS 
(NATIONALISATION) BILL-

Clause 14 (Employment of certain 
employees to continue)-contd. 

SHRI S. M. BANERJEE (Kanpur): 
My amendment No 174 seeks to insert 
the words "provident fund" because 
at present clause 14(1) does not 
tpeak of provident fund. It only talkll 
of gratUity, pension and "other mat
ters". We are told by the hon. Min
ister that the legal opinion obtained 

tion) Bill 
by him is that "other matters" include 
provident fund. In my opinion, when 
this Bill is passed and it becomes a 
law, it will be open to any employer, 
including an officer or manager of 
the National Textile Corporation, to 
deny provident fund and then it is 
left to the worker to approach a 
court of law to get a correct inter
pretation of "other matters". We can
not expect the workers to go from 
court to court, from the High Court 
to the Supreme Court. He is unable 
to do so with his meagre resources 
and deduction under the CDS. In that 
case, it will be left to the sweet 
will of the employer, even of the 
National Textile Corporation, to 
interpret it ·according to his whim 
or fancy. WlIile one employer may 
say that "other matters" include 
provident fund, another employer 
may say that it does not include pro
vident fund. 

17.Z4~ brl!. 

(SHRI ISHAQUE SAMHHALI in the Chair) 

The hon. Minister says that he is 
satisfied with the legal opinion ob
tained by him and tRat "other mat
ters" include provident fund. If he 
says that, then I would request you 
to allow me to move this motion that 
the Attorney-General of India be re
quested to address the House and 
clarity whether the words 'and other 
matters' included in Clause 14(1) of 
the Sick Textile Undertakings (Na
tionalisation) Bill, 1974. include pro
vident fund also. Unless he comes 
here and unless the House is satis
fied, I am going to press my amend
ment to vote. Let the Minister reply 
Whether he is prepared to get the 
opinion of the Attorney_General. I 
am told that the opinion obtained 
fTom the Solicitor-General is that 
the expression does include the pro
vident fund also. My hon. friend. 
Mr. Ramsingh Bhai, I think read it 
out on that day. When there was a 
!trike in the textile mills, Indore, 
my hon. friend. Mr. Ramsingh Bhai 

and my hon. friend, an ex_Member 
of this House, Shri Homi Daji, agi-


